
CEN TRAL ADZ41N1 STRATIV E TRI BUN AL 
CALCUTTA BENCH 

OA.654 of 1996 

Date ot Order: 20-01-98, 

SIN BENCH 

Preent: H.n'ble Mr.Justjce S.N.Malljck,Vjce_chajrman, 

KUNI MMHI & OAS. 

-vS-. 

UNION OF INDIA & ORS. 

For the petitioners: Dr.8.Sinha,c.unsel, 
For the respondents: Hr.P.C.Saha,counsel. 

Heard on: 20-01-98. 

!LA D 2 A 

Division Bench, is not sitting to-day. 

It is submitted by the ld.counsel appearing for 

the 	spondents that the petiti.ner no. 2 has already been 

given appointment on compassionate ground t.r which the appli-

Cant no.2 and his mother , the appliaant no.1 moved this 

Tribunal through the instant application. It has been rightly 

contened by Mr.Saha that after such appointment, the instant 

appliction has become intructuous. In support ot his conteution, 

Mr.Sah has produced before me Zerox Copy of the Order of 

Appoinrnent and the Servico Sheet issued by the respondents 

in resect of the applicant no.2, which may be kept with the 

reaerdJ Ld.counsel appearing for the petitioner also concedes 

that in such circimstances, the application may be dismissed 

for being infructuous. 

Accordingly, the application is dismissed as it has 

become nfructuous in ViOW of the appointment given during the 

pendenci .f this application. No order as to casts. 
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